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0 R D E A 

This application was filed Joy ond Shri Rahi Das brother of 

the deceased railway seruant~lat'e Alekh Da 
. 
s . Ex—T *~P o (C~ptj IMP f or 

compassionate appointment an the ground that his brother Alekh Das 

died in harness on 27-0.1.0,64 leaving his wi4ow wife and two minor dau- 

ghters. But widow remarried another person leavinIthe children on 

the applicant It is stated by the applicant that since the . 
dependents 

of the deceased employee had been left with the applicamt, thereby he 

is entitled to get compassionate appointment due to lore—mature death 

of Aaekh D-as who died in the year 19841 So, applicant approached the 

7  

au ority for getting appropriate relief after writing representation 

w  hic 	
Hehce ich was not considered by respondent authorities till date. 

the applicant filed this application before this Tribunal for getting 

appropriate relief­ 
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2, 	Respondents submitted written reply denying the claim of 

applicant stating that the scheme framed by the department for the 

purpose of appointment on compassionate ground does not cover the 

case of the applicant and it is stated that they did not receive any 

representation from the applicant for getting appointment on compa- 

ssionate grouni, It is also stated that application is a belated one, 

thereby compassionate appointments to sons and daughters are not in 

operation. Moreover, the minor children of Alekh Das have become 

major in the meantime. 

30 	1 have consiiered, the submission of U-. Advocate Dr"';'~~ S* 

Sinha on behalf of the applicant who submits that the daughters of 

the 4eceasei railway servant late Alekh Das are still miners. But 

the facts remain that Alekh Das Oiei in 1984 and applicant has come 

with""" this application on 21.1.97 after 13 years. It is stated in 

the application that this Tribunal considered the similar case.even 

after 13 years in a case filed by Siira Khatun Vs-* Union of Inflia & 

Ors in 04A. 286 of 1993 ani O.'A. 123 of 1994. U, Advocate for res-

p*nients submits that the case is barred by limitation., So. there is 

no scope for- appointment an compassionate qrsunio I have considerei 

the submissions of U. Advocates for both the parties and I find that 

the controversy regarding appointment on compassionate grouni is no 

longer res-integra due to the Judgement passed by the Hon'ble Supreme 

Court in Umesh Kumar Nalpal - Vs. - State of Haryana reported in 1994 

SC 448 and Jagaiish Prasai 	Vso . State of Bihar reported in SCC 

(L&S) 303 where the Lordship categorically opine.4 that belated claim 

cannot be entertained on the greun4 that sons #ncl daughters attain 

the majority after 12 or 13 years. Such consideration cannot be kept 

binding in force in the matter of compassionate,appointment. In view 

of the aforesaid decision of the Hon'ble Appex Ceurt q I 4o not fintl 

a 
. 
ny merit in the applicant. Thereby j application is dismissedaward- 

ing no cost,l*'-' 

D, purkayastha 


